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UPON hearing the counsel the Court made the following
ORDER

We are not inclined to entertain this petition
filed under Article 32 of the Constitution of India.
The writ petition is accordingly dismissed.

However, the petitioner 1is at 1liberty to
approach the High Court by way of an appropriate
application for early 1listing and disposal of the
pending matter. If such an application is filed by the
petitioner, the same would be considered by the High
Court on its own merits.

Pending application(s) shall stand disposed of.
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